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 Swaran  Singh.]
 the  following  Notifications  under  sec-
 tion  85  of  the  Navy  Act,  957:—

 q@

 (2)

 The  Naval  Ceremonia]  Con-
 ditions  of  Service  and  Mis-
 cellaneous  (Fifth  Amend-
 ment)  Regulation,  1967,  pub-
 lished  in  Notification  No.
 S.R.O,  25-E  in  Gazette  of
 India  dated  the  l6th  Novem-
 ber,  1967.  [Placed  in  Library.
 See  No,  LT-756/67.]

 The  Nava]  Ceremonial  Con-
 ditions  of  Service  and  Mis-
 cellaneous  (Sixth  Amend-
 ment)  Regulation,  967  pub-
 lished  in  Notification  No,
 S.R.0.  362  in  Gazette  of  India
 dated  the  25th  November,
 1967.  [Placed  in  Library.  See
 No.  LT-974/67].

 Certified  Accounta  of  the  Delhi  Deve-
 lopment  Authority  for  1965-66,

 ete.

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  WORES,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  On  behalf  of  Shri  Jaganath
 Rao,  I  beg  to  lay  on  the  Table.

 q@M  A  copy  of  the  Certified  Ac-
 counts  of  the  Delhi  Develop-
 ment  Authority  for  the  year
 1965-66  together  with  the
 Audit  Report  thereon,  under
 sub-section.  (4)  of  section
 25  of  the  Delhi  Development
 Act,  1957.  [Placed  in  Library,
 See  No,  LT-5/68.)

 (2)  A  copy  of  the  Ministers’  Re-
 sidences  (Amendment)  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  GSR  1801  in
 Gazette  of  India  dated  the  9th
 December,  ‘1967,  under  sub-
 section  (2)  of  section  ll  of
 the  Salaries  ang  Allowances
 of  Ministers  Act,  1952.  [Placed
 in  Library.  See  No.  LT-5/
 68]
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 The  Panjab  Motor  Spirit  (Taxation  of
 Sales)  Haryana  Amendment  Aci,

 ‘1967,  ete.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  K,  C.  PANT):  I  beg  ta  lay

 on  the  Table:
 a)  A  copy  each  of  the  following

 President’s  Acts  under  sub-
 secton  (3)  of  section  3  of  the
 Haryana  State  Legislature
 (Delegation  of  Powers)  Act,
 967:—

 (i)  The  Punjab  Motor  Spirit
 (Taxation  of  Sales)  Har-

 yana  Amendment  Act,  967
 (President's  Act  No,  72  of
 987)  published  in  Garette
 of  India  dated  the  30th
 December,  1967,

 (ii)  The  Punjab  General  Sales
 Tax  (Haryana  Amendment
 and  Validation)  Act,  4
 (President's  Act  No.  4  af
 967)  published  in  Gazette
 of  India  dated  the  30th
 December,  1967.
 (Placed  in  Library.  Ses  No.
 LT-6/68.]

 (2)  A  copy  each  of  the  following
 Notifications  under  section  38
 of  the  Central  Excise  and  Salt
 Act,  944:—

 (i)  The  Central  Excise  (Twen-
 ty-fourth  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.  880
 in  Gazette  of  India  dated
 the  l6th  December,  1967.

 (ii)  The  Central  Excise  (Twen-
 ty-fifth  Amendment)  Rules,
 19867,  published  in  Notifica-
 tion  No.  GSR.  895  in
 Gazette  of  India  dated  the
 28rd  December,  1967.

 in  Library.  See  No.
 LT-7/68.]

 (3)  A  copy  of  Notification  No,
 G.S.R.  95  published  in  Gazette
 of  India  dated  the  ‘12th  Jan-
 uary,  1968,  extending  the
 Medical  and  Toilet  Prepara-
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 tions  (Excise  Duties)  Rules,
 967  to  the  Union  Territory
 of  Dadra  and  Nagar  Haveli,
 under  sub-section  (4)  of
 section  9  of  the  Medicinal
 and  Toilet  Preparations  (Ex-
 cise  Duties)  Act,  1955.  [Pla-
 ced  in  Library,  See  No.  LT-
 8/68.]

 ह
 (4)  A  copy  of  the  Tax  Credit

 Certificate  (Excise  Duty  on
 Excess  Clearance)  Amend-
 ment  Scheme,  968  published
 in  Notification  No.  G.S.R.  80
 in  Gazette  of  India  dated  the
 13th  January,  1968,  under
 section  280-E  of  the  Income-
 13th  January,  1968,  under
 rary,  See  No,  LT-9/68.]

 (8)  A  copy  each  of  the  following
 Notifications  under  section
 459  of  the  Customs  Act,
 962:—

 (i)  G.S.R.  900  published  in
 in  Gazette  of  India  dated
 the  23rd  December,  1967,

 (ii)  G.S.R.  922  published  in
 Gazette  of  India  dated  the
 30th  December,  1967.

 (iii)  G.S.R.  928  published  in
 Gazette  of  India  dated  the
 30th  December,  1967.

 (iv)  G.S.R.  924  publisheq  in
 Gazette  of  India  dated  the
 30th  December,  1967.

 (v)  G.S.R.  925  published  in
 Gazette  of  India  dated  the
 30th  December,  1967,

 (vi)  G.S.R.  935  published  in
 Gazette  of  India  dated  the
 30th  December,  1967.

 (vii)  G.S.R.  936  published:  in
 Gazette  of  India  dated  the
 30th  December,  1967.

 (viii)  G.S.  ‘1987,  publisheq  in
 Gazette  of  India  dated  the
 30th  December,  1967,

 (ix)  G.S.R.  938  published  in
 Gazette  of  India  dated  the

 30th  December,  1967.
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 (x)  S.O.  4664  published
 Gazette  of  India  dated
 30th  December,  1967.

 (xi)  G.S.R.  22  published  in
 Gazette  of  India  dated  the
 6th  January,  1968,

 (xii)  G.'S.R.  23  published
 Gazette  of  India  dated
 6th  January,  1968,

 (iii)  G.S.R.  24  published
 Gazette  of  India  dated
 6th  January,  1968.

 (xiv)  G.S.R.  25  published
 Gazette  of  India  dated
 6th  January,  1968,

 (xv)  The  Denatured  Spirit  (As-
 certaining  and  Determin-
 ing)  Amendment  Rules,
 1968,  published  in  Notifica-
 tion  No.  GSR.  8  in
 Gazette  of  India  dated  the
 3th  January,  1968.

 (xvi)  G.S.R.  80  published  in
 Gazette  of  India  0४००  the
 25th  January,  1968,

 in
 the

 the

 in
 the

 [Placed  in  Library,  See  No.  LT-0/
 68.)

 (6)  A  copy  eagh  of  the  following
 Notifications  under  section
 359  of  the  Customs  Act,  4962
 and  section  38  of  the  Central
 Excises  and  Salt  Act,  944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 third  Amendment  Rules,
 1967,  published  in  Notifica-
 tion  No.  GSR.  896  in
 Gazette  of  India  dateq  the
 28rd  December,  1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 fifth  Amendment  Rules,
 ‘1967,  published  in  Notifica-
 cation  No.  G.SR.  1897  in
 Gazette  of  India  dateq  the
 28rd  December,  1967.

 (iii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-

 (ii)
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 [Shri  K.  C.  Pant.]

 (iv)

 (v)

 (vi)

 (vii)

 (viii)

 (ix)

 back  (General)  Seventy-
 sixth  Amendment  Rules,
 1967,  published  in  Notifica-
 cation  No.  G.S.R.  898  in
 Gazette  of  India  dateq  the
 23rd  December,  1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 seventh  Amendment  Rules,
 1967,  published  in  Notifica-
 cation  No,  G.S.R.  899  in
 Gazette  of  India  dateq  the
 23rd  December,  1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  First
 Amendment  Rules,  1968,
 published  in  Notification
 No.  GS.R.  8  in  Gazette
 of  India  dated  the  6th
 January,  1968,

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Second
 Amendment  Rules,  1968,
 published  in  Notification
 No,  G.S.R.  9  in  Gazette
 of  India  dated  the  6th
 January,  1968.

 The  Customs  and  _  Central
 Excise  Duties  Export  Draw-
 back  (General)  Third
 Amendment  Rules,  1968,
 published  in  Notification
 No.  G.S.R.  20  in  Gazette
 of  India  dated  the  6th
 January,  1968,

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fourth
 Amendment  Rules,  1968,
 published  in  Notification
 No.  GS.R.  2l  in  Gazette
 of  India  dated  the  6th
 January,  1968,

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
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 back  (General)  Fifth
 Amendment  Rules,  1968,
 published  in  Notification
 No.  GSR.  8l  in  Gazette
 of  India  dated  the  13th
 January,  1968,

 (x)  The  Customs  and  Central
 cise  Duties  Export

 Drawback  (General)  Sixth
 Amendment  Rules,  1968,
 published  in  Notification  No.
 G.SR.  388  in  Gazette  of

 India  dated  the  20th  January 1968.
 (xi)  The  Customs  and  Central

 Excise  Duties  Export
 Drawback  (General)  Seventh

 Amendment  Rules,  1968,
 published  in  Notification  No.
 G.S.R.  39  in  Gazette  of
 India  dated  the  20th  January,
 1968.

 (xii)  The  Customs  and  Central
 Excise  Duties  Export
 Drawback  (General)  Kighth
 Amendment  Rules,  1968,
 published  in  Notification  No.
 GSR.  74  in  Gazette  of
 India  dated  the  27th  January,
 1968.

 (xiii)  The  Customs  and  General
 Excise  Duties  Export
 Drawback  (General)  Ninth
 Amendment  Rules,  1968,
 published  in  Notification  No.
 G.S.R,  175  in  Gazette  of
 India  dated  the  27th  Jan-
 uary,  1968,

 [Placed  in  Library.  See  No.  LT-
 11/68.)

 (7)  A  copy  of  the  Emergency
 Risks  (Goods)  Insurance
 (Fourth  Amendment)  Scheme,
 1967,  published  in  Notification
 No.  SO.  4613  in  Gazette  of
 India  dated  the  30th  Decem-
 ber,  1967,  under  sub-section
 (6)  of  section  5  of  the  Emer-
 gency  Risks  (Goods)  Insur-
 ance  Act,  ‘1962.
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 (8)  A  copy  of  the  Emergency

 Risks  (Factories)  Insurance
 (Fourth  Amendment)

 Scheme,  ‘1967,  published  in
 Notification  No.  S.O,  46]4  in
 Gazette  of  India  dated  the
 30th  December,  1967,  under
 sub-section  (7)  of  section  3
 of  the  Emergency  Risks  (Fac-
 tories)  Insurance  Act,  1962.

 [Placed  in  Library,  See  No.  LT-]/
 68.)
 Annual  Report  of  the  Coal  Board  for

 1966-67
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAE):
 ‘On  behalf  of  Shri  P.  C.  Sethi,  I  beg
 to  lay  on  the  Table  a  copy  of  ‘the
 Annual  Report  of  the  Coal  Board,
 Calcutta,  for  the  year  1966-67  (in  the
 English  ‘versions).  [Placed  in  Lib-
 rary.  See  No.  LT-2/68.]
 President's  Proclamation  revoking

 Proclamation  of  Emergency

 गुह-कारे  मंत्रालय  में  राज्य
 मंत्रो  (ी  विद्यालय  देकर)  :

 अध्यक्ष
 महोदय,  मैं  राष्ट्रपति  द्वारा  विधान  के

 अनुच्छेद  352  के  खण्ड  (2)  के  उपखण्ड

 (क)  के  अन्तर्गत  i0  जनवरी,  968  को
 जारी  की  गई  उद्घोषणा  की  एक  प्रति
 सभा  पटल  पर  रखता  हूं,  जो  दिनांक  i0
 जनवरी,  968  के  भारत  के  राज पत्न  में

 अधिसूचना  संख्या  जी०  एस०  करार  93
 में  ट्रक  शित  हुई  थीं  कौर  जिसके  द्वार।  उक्त

 अनुच्छेद  के खण्ड  (a)  के  अन्तर्गत  26

 अक्टूबर,  962  को  जारी  की  की  गई
 झा पात  की  उद्घोषणा  का  प्रतिसंहरण
 किया  गया  |

 {Placed  in  Library,  See  No.  ‘LT-13/
 68.)
 NorricaTions  unpsr  Forwaxp  Con-
 Tracts  (RecuLATIONS)  Act,  1952,  ETc.

 SHRI  MOHD.  SHAFI  QURESHI:  I
 beg  to  lay  on  the  Table—

 Py (l)  A  copy  of  the  following  Noti-
 fications  issued  under  section
 34  of  the  forward  Contracts
 (Regulation)  Act,  l52:—

 a  S.O.  4450  publishes  in  Gazette

 of  India  dated  the
 December,  1967.

 (ii)  5.0,  4583  published  in  Gazette
 of  India  dated  the  2lst  De-
 cember,  ‘1967.

 (iii)  ‘5.0.  ‘4661  published  in
 Gazette  of  India  dated  the
 28th  December,  ‘1967,

 ee
 in  Library,  See  No,  LT-4/

 Jd
 (2)  A  copy  of  the  Coffee  (Sixth

 Amendment)  Rules,  1967,  pub- lished  in  Notification  No.
 G.S.R.  888  in  Gazette  of  India
 dated  the  23rd  December,  967
 under  sub-section  (3)  of  sec-
 tion  48  of  the  Coffee  ‘Act,
 1942,  [Placed  in  Library,  ‘See No.  LT-65/68.]

 (3)  A  copy  of  the  Carda-
 mom  (Amendment)  Rules,
 1968,  published  in  Noti-
 cation  No.  G.S.R.  8
 in  Gazette  of  India  dated  the
 ‘20th  January,  1968,  under
 sub-section  (3)  of  section  33
 of  the  Cardamem  Act,  1965.
 {Placed  in  Library,  See  No.
 LT-6/68.]

 (4)  A  copy  of  the  half-yearly  Re-
 part  on  the  activities  of  the
 Coir  Board  and  the  working
 of  the  Coir  Industry  Act,
 ‘1953,  for  the  period  from  the
 ist  April,  967  to  30th  Sep-
 tember,  ‘1967,  under  sub-sec-
 tion  (l)  of  section  49  of  the

 14th

 Coir  Industry  Act,  1953.
 [Placed  in  Library,  See  No.
 LT-7/68.]

 72.54  brs.
 PRESIDENT’S  ASSENT  TO  BILLS
 SECRETARY:  Sir,  I  lay  on  the  Table

 following  six  Bills  passed  by  the
 Houses  of  Parliament  during  the  last
 Session  and  arsented  to  by  the  Presi-
 dent  since  a  report  was  last-  made  to
 the  House  «i:  the  23rd  December,
 967:—

 a  The  Haryana  State  Legisla-
 ture  (Delegation  of  Powers)
 Bill,  ‘1967.

 2)  The  Indian  Tariff  (Amend-
 “ment)  Bill,  1967.


